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on tbe part o f i  medical practitioner 
can be reported to the State Medical 
Council or tne Medical Council o f 
India. Besides, the medical practi
tioners are liable to be sued in courts 
o f law by the aggrieved patients. 
These are considered to be adequate 
safeguards and no special legislation 
in the matter is contemplated.

Violation of Foreign Exchange Regu
lations

261. Shri Baborao Patel: Will the
Minister of Finance be pleased to 
state:

<b )  the steps taken and pena’ ty 
levied for the violation of Foreign 
Exchange Regulations in the follow
ing cases:

(1) Shri Prabhuda.s Tolani, 
Pcdder Road, Bombay-26.

(2) Shri V. G. Motwane of Mot- 
wane Ltd., Bombay-1.

(3) Shri Maganlal Sowanj of 
Shamji Kalidas & Co., Bom
bay-2;

(b) the amount of illegal transac
tions involved in each case;

(c) the stage at which investiga
tion or prosecution against these per
sons stands; and

(d) the reasons for the delay?

The Deputy Prime Minister and 
Ministar o f Finance (Shri Morarji 
Deaal): (a ) There have been no pro
ceedings for any violation of the pro
visions of the Foreign Exchange Re
gulation Act, 1947, against these three 
individuals. Thera have, however, 
been proceedings against the firms 
with which the first two Individuals 
are connected or bad connection at 
one time. Details are given below:

(1) Prabhudas Tolani- He was once 
a partner in the Arm M|s. Eastern 
Machinery St Trading Co. Bombay. 
This firm was penalised on two oc
casions la 1981 and 1965. Total 
penalty Imposed waa Rs. 55,000. 
Anetfcar *g*inst this finn Is still 
nndir aaqnta-jr.

(2) V. G. Motwane. He is a direc
tor ot the firm, M|s. Motwane (P) 
Ltd., Bombay. This Arm was penalis
ed in the year 1964. Total penalty 
imposed was Rs. 31,500. No steps 
have been taken or penalty levied on 
Shri Maganlal Sowani or on any firm 
connected with him.

(b) In so far as the two firms are 
concerned the penalties imposed re
lated to the following sums involving 
contravention of Foreign Exchange 
Regulations:—

(1) M/s. Eastern Machi
nery & Trading
Co-, Bombay. Rs. 75.400

(2) M/s. Motwane (P>
Ltd. Rs. 89,060

(c) In one case only, action against 
M/s. Eastern Machinery and Trading 
Co. is pending adjudication.

(d> As stated, adjudication is pend
ing only in one ease. The delay is 
largely due to the time taken by the 
party for inspection of documents and 
in replying to certain directives of the 
Department as also the time taken by 
the Department to complete its in
vestigation.

Unaccounted Money and Income-tax 
Evasion by Film People

262. Sbri Onkar Singh:
Sbri Baburao Patel:
Sbri Onkar Lai Berwa:
Sbri Maethn Lai:

Will the Minister o f Finance be 
pleased to state:

(a) the number of raids carried out 
by the Enforcement Directorate on the 
houses o f film people since August, 
1964;

(b) the name* ot the persons whose 
houses were raided;

(c) the value of gold, currency and* 
other valuables seized in each houar 
in each r*id per person;

(d) the amount o f  tax and penaltkMr 
collected from each of them so far;

(e> the tax arrears, person-wis*,.
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against these people as on 31st March, 
1967; and 

(f) the steps, civil or criminal, tahn 
. against those p€ople to recover tax 
arrears and th:; names of the persons 
against whom such steps have been 
take.1? 

The Deputy Prime Minister and 
Minister of Finance (:Shri Morarji 
Desui): (a) Seven. All the raids were 
conducted on the 24th August, 1964. 

(b) to (e). The required informa
tion is given in the annexed state
ment laid on the Table of the House. 
[Placed in Library. See No. LT-376/ 

, 67]. 

(f) Except the usual recovery pro-
. ceedings under the Income-tax Act, no 
other civil or criminal steps were 
taken in cases other than that of Sh.ri 
Raj Kapoor. The case of Shri Raj 

· Kapoor was adjudicated for violation 
of Foreign Exchange Regulations and 
a penalty of Rs. 3000/ - was imposed 
on him in addition to the proceedings 
under the Income Tax Act. 

Petrol Pumps 

263. Shri Yajnik: Will the Minister 
of Petroleum and Chemicals be pl,ens

. ed to state: 

(a) the number of petrol pumps 
· that have been in.stalled by each of 
the Oil Companies including the 
bdian Oil Corporation in th2 whole 

--country by the end of 1966; 

(b) the increas€ in the number of 
· pumps of each of these Companies 
. during the last five years; and 

(c) whebher Government have made 
- any rules for fixing the minimum dis
tance between the petrol pumps in 
view of the uneconomic and dangernus 
proxity of these pumps at various 
points both in the towns and the 

. country-side. 

The Minister of State in the· Minis
try of Petroleum and Chemicals and 
. of Planning and Social Welfare (Shri 
Raghu Ramaiah): (a) to (e). Neces

�'.Sary information is being collected and 

will be laid on the table of the Lok 
Sabha. 

Import of Pyrites for Manufacture of 
Sulphur 

264. Shri M. Sudarsanam: 
Minister of Petroleum and 
be pleased to state: 

Will the 
Chemicals 

(a) whether Government have de
cided to import pyrites from abroad 
for the manufacture of sulphur; and 

(b) if so, the quantity thereof? 

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of P:anning and Social Welfare (Shri 
Raghu Ramaiah) : (a) and ( b). Efforts 
are being made to exploit pyrites de
posits in the country. But it will be 
some time before pyrites actually be
come available for the manufacture of 
sulphur and sulphuric acid. H may 
be necessary to import limited quan
tities of pyrites as an "interim measure 
ti'l such time as indigenous pyrites 
become available. No final decision 
has, nowever, been taken as regards 
imports of pyrites. 

Loans given to states 

265. Shri Eswara Reddy: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount of Joans so far 
advanced by the Centre tct the States 
since 1950-51 with year-wise and 
State-wise break-up; and 

(b) the total amount so far repaid 
by the States? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) and (b). The requisite 
information for the years 1950-51 to 
1965-66 is given in the statements 
laid on the Table of the House. [Plac

.ed in Library. See No. LT-377/67] . 
Details for the year 19,66-67 are not 
yet available. 




